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The following Act of the Tamil Nadu Legislative Assembly  reccived the
™ot assent ol the President on the 24th November 1989 and is heteby publlshed for
general information :— -
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ACT No, 41 OF 1989..

’ An Act to provide for the protection from eviction of cultivating tenants who aré
‘ in arvears with respect o the rent poyable to the londlords.

BE 1t enacted by the Legislative Assembly of the State of Tamil Nadu in the :
Fomcth Year of the Republic of India as follows :— i

1, (1) This Act mey ba called the Tamil Nadu Cultivating Tenants
:('Proteetion from Eviction) Act, 1989 S

SR (2) Tt extends to the whols of the State of Temil Nadu. > 7

(3) It ‘shall be deemed to have come into force on the Ist day of
. October 1986 and shall remain in Ilotce ug to and 1ncIusnvc of the 31st day
- .of. March.1990..

(4) Upon the expiry of this Act, the provisions of section 8 of the o, . madu ag 3
Pamil Nadu General Clauses Act, 1891 shall apply as Jf this Act had then “1“‘01 181,
heen repealed by a Tamil Nadu. Act.- . Lok

2. In this Act, unless the cordext otherwise requires,— ' !
T (e) “cultivating tenant” means—

(i) a t.ultwatmg tenant as defined in clause (aa) of sectioni 2 of the
Tenants Protection Act; or

o
(ii) a eultivating tenant as defined in elanse (3) of seation 2 of the Tamil Nadu & B
Public Trusts Act; 57 of 1961, f.

(b) “Public Trusts Act” mepng.the Tamil Nadu Public Trusis
(Regu]anon of Administration of Agnculbural Lands) Aect, 1951 ;

(c) " Tepants Proteclion Act” means the Tamil Nadu Cult]v'atlng - Tarnil Nadn Act _}‘
Tenants Protection Act, 1955 ; WXV of 1955,

(dY words and expressions used and not defined in this Act but qleﬂnEd
. in tHe Tenants Protection Act or in the Public Trusts Act shall ‘have the
meanings respectively assigned to. them insthe Tenants Protection Act or-in th)
Publig Trists Act. as the case. may.be,

"\ 3. During the continuanve of this Aet,— ‘

" (1) no application under the Tenants Protection Act or under Chapter
IIT of the Public Trusts Aet shall be made by, or at the instance of a landlord
or a Public trust, for the eviction of a cultivating tenant from his holding er
eny part therenf on the ground that the cultivating tenant is in errear with
respect to the rent payable io the Jandlord or to the public trust, ag the case
may be

{ii) no cultivating fenant shall be evieted from his holdmg OT ANy part
thereof bv or at the instance of the landlord or the public trust concerned,
whether in execution of a deeres or order of a Court or otherwise on the .-
ground that the cultivating tenant is in arrear with respect to the sent payable e -
to the landlord or to the public trust, as the ease may be. o

Erplanutmn —For the purposes of this section and sections 4 and 7
% ront " means vent acerned dwe on or before the 20th day of February 1989,
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4, (a) All apphca.tlons under the Tenants Protection Act or. naoder Slﬂ? of appucatlons

‘Chepter . III of \the Public Trusts Act; and . o :vngt ig:nso ffo; Y

_ (b) ‘gll snits, proceedings in execotion of decrees or orders and other
proceedings,

“for. the -evistion -of ‘a cultivating tenant, on the ground that he is in arrear

“with respedt-to the rent payable to the landlord or. to the public trust, e the

-case 'may be, :and pending before a Revenne Divigional Officer, an a.uthonsed T It
" -officer, & Court or other authority, as the case ‘may be, ehall stand stayed. -

5. In computing the period of llmtamon or limit of time preseribed for Exfé}’ﬂﬁmﬁgiw

i guit or an apphcatmn for the eviction of & cultivating tepant or an applica-
“tion for the exeention of & decres or order for such eviction, the time during
“which he was protected by sections 3 and 4 from ewctaon shall be excluded.

Ezp!aua’hon —A decree or order shall e deemed t0 be 2 decree or order
“Por the eviction of a cultivating tenant, nohnthstandmg that any other relief
ig also granted by such deerea or order, . -

$. All applications for the evietion of a cultivating tensnt under the C"B‘;‘;ﬁm; ‘;n ;
“Tengnts Protection Act or under Chepter II of the Public Trusts Act, 88 - gyie - and:-
‘the.case may be, and all gnits and proceedings, stayed nnder this Act, shall, . proceedings
after the expiration of thiz Aect, be proceeded with subject to the provisions '““‘ °"1’1““°“

-of any law which may then be in force, from the stage which had been reached Act RN ] ::
when the application, suit or proceeding was stayed. L . :
’ 7. (1) Apy cultivating tenant who hsd heen evicted from any land on R!gh! (o resoracsy

-or after the lst day of October 1986, but before the date of the publication of 2?1':5&%“5,
this Act in the Tamil Nadu Government Gazeife, on the ground that such -8

" cultivating tenent was in arrear with respect to the rent payable to the land-
lIord or the public trust, ag the cese may he; shell, on application to the Revenne
Divisional Officer or the authorised officer, as the case may be, within a period
of three months efter the date of such publ:catlon, be entitled to be restored -
to possession of such land and to hold it with all the rights and subject to
1l the liabilities of a cultivating tenant under the Tenanis Protection Act or

under the Public Trusts Act, as the case may be s

Provided that the cpplieation may be received after the period of three
monthg aforesaid, hut before tho expiry of this Act, "if the applicant satisfies Coa B
the Revenue D1mmnn] Officer or the suthorised officer, 25 the cese may be,. R
that he had: sufficient eanse for not making the application within the smd '
perind of three months.

(2) The .provisions of sub-section ‘(4 of section 4 of the Tenants
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Protection Act or, as the cose may be, sub-sestion {2) of seotion 20 of the P hy
Public Trusts Ac® shall, so far as may be, apply to an application  under L
£ sub-section (1). ] Jflt
Nidn Act 8. The provisions of this Act shall have effect notwithstanding anything A‘g&'& &‘:;'L‘f,’n-t_ Sy
L. inconsistent therewith contained in the Tenants Protection Act, the Public  rapr erc. S
adu At “i'rusts Act, the Tamil Nadn Cultivating Tenants Arrears of Ren. [Relief) -

g Act, 1980, the Tamil Nadu Cyclone and Flood Affected Arcas Cultivating
Iado At mepants Arrears of Rent (Relief) Act, 1980, the Tamil Nadu Cultivating
Baiu Act  Tenants (Special Provisions) Act, 1084, the Tamil Nadu Cyelone z2nd Flood
B Affected Arens Cultivating Tenants (Special Provisions) Act, 1986, the Cods
MAtY of gf Civil Procedure, 1908 or in any other law for the time being in force, or
any custom, wusage or contract, or deeree or order of a Court or other %
authority, : , .
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T 77 (By order of the Govémor.)" ) B

e A _ P. IEYASINGH PETER,
T WYYy Sédretary to Government, Law Depariment.
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